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3.A. No.117/2012

ORDER DATED 22° OF FEBRUARY, 2012

Laxmadhar Bhoo . . Appbeant
Vrs.
Union of Iucha & Others . Respondenis

{orany

HONBLE MR CR MOHAPATRA, ADMINISTRATIVE MEMBER

&
HONBLE MR AK PATNAIK, TUDICIAL MEMBER

Hesrd Snt AR Pamgraty, Ld Counsel  appeanng for the
apphicant, Sr 1! B, Mohapatra, Ld. 580 for the Union of India and Sy G.C.
Mayak, Ld Govt, Advocate for State of Orissa on whom copy of this (7 A
has already heen served and perused the matenals placed on record.

2 This Omganal Appheation has been fled by the appheant
wath the following prayer:-

“{ay To dweet the Respondents -1 to 4 lo ve-
defermine the semionty and pay pension on the
bagis of year of allotment as 1991 and thereby
dishurse the dues fo the apphicant as has been done
vide order . 08062610 (Annexure-AM)
respect of smtarly placed persons and frther be
pleased to pass such other orderforders as may be
deemed just and proper”

3 Durmg the course of hearmg i was brought to our notwe that

representation dated 11052011 vide Annexure-A/S to Respondent No3 s

pending for orders/decision,  In view of this, $ri Pamgrahi, prays that the
apphicant’s gnevance shall be redressed 1t Respondent No 3 15 duected (o
consider and dispose of the pending representation within a specific iume
frame.

4 Having regard fo the submissions made and- as agreed to-by

the Ld. Counsel for the parties, without going wio the ment of the case,
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Respondent No.3 1s hereby directed to consider and dispose of the pending,
representation  vide Annexure-A/S with a reasoned ovder s per Rules
within a peniod of 60{sixty) days from the date of receipt of copy of this
order.

5. With the above observation and direction, this OVA 18-
disposed of at the admission stage itself.  No costs.

6. Send copy  of this order along with paper books to
Rk:S?i)ﬂdﬁﬂi No.3 for comphimce and free copies of this order be made over

to the Ld. Counsel for the parties,

JUDL. MEMBPER ADM I\MER’-
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